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taken into consideration the manu­
facture of all the units. But the hon. 
member knows that some of these 
units actually last year manufactured 
much more than in the previous year, 
while there were certain units which 
manufactured much le;;s than what 
they manufactured in the year privious 
to that. The industry is of 3uch a 
nature that we cannot assure the order 
unitwise. It will have to depend on 
the region where these things are re­
quired and how far these things have 
to ,be carried from one place to an­
other. So far as heavy structurals are 
concerned, the difficulties which have 
been placed before me are that atual-

· 1y we are supplying less than the 
demand for those structurals and by 
the end of the fourth plan, there will 
be a shortage even after what we 
will be manufacturing in the three or 
four projects which have been taken 
up in the public sector. -So far as 
light structurals are concerned, it is 
true that there has been idle capacity 
and for that purpose, we have been 
constantly meeting all those persons 
who represent the private industry to 
see how we can help them. 

Mr. Speaker: If for every supple­
mentarv the whole policy is given out, 
only o�e question can be answered in 
the whole day. 

Shri N. K. Somani: He has not 
given the answer to my question. 

Mr. Speaker: Everybody says like 
that. Next question. 
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The Minister of State in the Minis­
tly of Railways (Slui Parimal Ghosh): 
(a) and (b). Since provision existetl 
in the previous agreement with M/s. 
A.H. Wheeler and Co. for its auto­
matic renewal for a further period 
provided the service rendered was 
satisfactory, their contract has been 
renewed with effect from 1-1-1967. 
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Shri Parimal Ghosh: The contract 
has been renewed from 1-1-1967 till 
31st December, 1975 for a period of 
9 yearn. 
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Shri Pariillal Ghosh: Sir, till 1960 it 
is a fact that there has oeen a concen­
tration of quite a number of shops s0 
far as Wheeler & Co., were concerned. 
The matter was reviewed in the year 
1960 and in order to break that con­
centration it was decided that the 
agreement would be -renewed only for 
a neriod of 5 years. After that there 
ha� been a representation from 
Wheeler & Co. and the representation 
was that because of not having the 
renewal clause there has been a 
certain amount of uncerfainty in the 
matter of establishment and :heir 
staff. The matter was then reviewed 
and in consultation wifh the Ministry 
of Law it was decided that they will 
be given 5 years with a renewal 
option for another 5 years. After the 
expiry of the first 5 years when the 
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question of renewal for til* second 5 
years came up it was decided that the 
renewal clause will be deleted. 
But since then there has been a repre­
sentation fend the natter was again 
referred to the Ministry of Law. The 
Ministry of Law decided that it is not 
competent lo t the Bailways to amend 
the renewal clause unilaterally. As 
such it amounted almost to an auto­
matic renewal of the contract eveiy 
five years. So the Railways started 
negotiating with' TKis firm and it was 
decided that the renewal clause 
would be deleted sind the tenure will 
be extended from 5 years to 9 years. 
As a result of that the contract has 
been renewed from 1-1-1967 for 9 
years till 31st December. 1975

Shri K. M. Abraham: May 1 know 
whether the Government will consi­
der the question of calling tenders in 
the open market; if not, what is the 
reason for that?

The Minister of Bailways (Shri 
C. M. Poonaeha): This is dome on the 
basis of payment of royalty. So no 
question of tenders comes m here On 
the basis of a fixed royalty related to 
the sales, these contract* are fixed
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Shri PzriuuU Ghoah: The rni'-tfr has 
been finally decided and there n  no 
question of any cancellation till the 
expiry of the term that has already 
been given to ttem So the question 
cannot be reviewed at this stage.

Shri S. **. Banerjee: May I know 
whether it is a fact that apart from 
giving tbe contract or renewing tbe 
contract o f Wheeler & C o , the con­
tract o f one Shrl'Gulab Chaad, who 
was also given a contract after parti­
tion, has been renewed?

Chrt Parknal O M kt Tea, Sir.

www : <m irsft 
w m *  fa  Fpt ntif «rr v j  Ssr fa n  

| ?

Shri Parlmal Ghoah: The terms and 
conditions are that they will pay a 
royalty of 2-1)2 per'cent on the gross 
turnover for a period of 9 years.

Dr. Banea Sen: Sir, years back the 
Government of India by an executive 
order banned all publications from the 
Soviet Union to be sold in these rail­
way book stalls o f Wheeler & Com­
pany . Later on we learnt that this 
order was revoked. But til) now the 
Wheeler book stalls at railway stations 
do not display any Soviet literature 
In view Of the fact that we are hav­
ing jjood relationih’p wKh the Soviet 
Union, ha* the Government thought it 
fit to ask them to supply Soviet litera­
ture?

Shri Parlmal Qhcah: Tbe question 
as to whether this Wheeler & Co., are 
selling Soviet literature or not ha* 
not come to our noticc. If it Is a fact 
the matter will be enquired into

8hr! Thlrunula Kao: Thc hon.
Minister was pleaded to say that at the 
tunc of renewal in I960 a clause for 
further extension up to five years 
from 1965 w .« included in the agree­
ment. Did they consult the Law De­
partment before they entered into a 
commitment from which they cannot 
escape evc-n if there I* no proper per­
formance of thc terms of the contractt

Shri Parlmal Ghosh: Yes, Sir; this 
hjq been done.

Shri B. N. Shaatri: May I know 
whether it has come to the notice of 
the Government that Messrs. Wheeler 
& Company have sublet their (tall* 
to some other parties?

Shri Partaal Ghosh: Some repre­
sentations alleging that they art sub­
letting their book-*tall* to their agantf 
hav* cone to our notlc* and 
matter has boon r tte r c*  to th* Mtatt* 
try of Law. Tbe opinion o f tbt
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Ministry is that whenever a parson 
appoint* an agent it doe* not involve 
any assignment or transfer of the 
rights of the principal in the natter 
o f  the contract

Shri Snrendraaath Dwivedy: What 
action have you taken when they have 
sub-let?

8hrl Parimal Ghoah: They have not 
aub-let; they have appointed ao agent 
and the appointment of an agent doe« 
not mean necessarily transferring the 
right.

Shri Hem Barua: Since Messrs. 
Wheeler it Company specialises only 
in the display ot those books railed 
shilling-shockers and not books that 
are worth rcadn.fi and, at the same 
tnne. wc know that in their stalls in 
particular regions the books written 
in that language or ui thBt particular 
region are not in display or are not 
selected there m<v I know whether 
Government have seen to this fact 
that in the matter of selection of books 
Messrs Wheeler & Company shows 
a little bit of the orthodoxy and 
selects books in regional languages 
also?

Shri Farlmal Ghosh: So far as our 
infoi nation eoes. they are selling all 
types of books, including in regional 
languages.

Shri Hem Barua: They do not
ttr t  Parlmal Ghosh: U so. as the

hon. Member hai"mentioncd that point, 
wc will look into it.

Shri Hem Bama: May I submit that 
whenever I go to a railway station I 
make it a point to visit the Wheeler 
U Company stall to examine the 
books* My knowledge is that their 
display <’  limited to a few types of 
books, mostly sex literature I tell you.

Mr. Speaker: The moment the hon. 
Member mentioned sex there is so 
mneh of commotion In the House. 
Why did he mention it?

t t r l  I M U  SH jaa: Just now the 
feon. Member, Dr. Sen. mentioned that

formerly Soviet literature were being 
rejected and now they are being ac­
cepted. May I know from the hon. 
Minister whether the Communist Party 
of India have sent their own literature, 
of the same type, to the railways and 
whether they have accepted or re­
jected them?

Mr. Speaker: Next question 
Import of Newsprint

'| K  Shri George Fernandes:
8hrl J. H. Fatal:
Shri Madhu Limaye:

Will the Minister of Commerce be 
pleased to state:

(a) the amount of money spent ann­
ually on the import of foreign news­
print into India; and

(b) the efforts made to increase the 
production of newsprint in India*

The Minister of Commerce (Shri 
Dinesh Singh): (a) Total amount of
money spent on the import of foreign 
newsprint was of the order of 
Rs 893.41, 739 80 618.80. and 976 70 
lakhs during 1963-84 to 1968-67 (upto 
Feb. 1967).

(b) Capacity of the only newsprint 
mill in the country :s being expanded 
from 30.000 to 75,000 tonnes per 
annum and the pos'ibili'.y of creating 
additional capacity in the public se­
ctor k  being explored. Further to 
encourage investment in the private 
sector the newsprint industry has been 
exempted from the licensing provi­
sions of the Industries (Development 
and Regulation) Act, 1951, and any 
party can establish a newsprint p K *  
without a licence under that Act.
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